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Meeting No.11/16 for the licensing year 2015-16 to consider cases under Duty Exemption schemes
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The minutes of the meeting No. 09 held on 03.09.2015 & Meeting No. 10 dt. 17.09.2015 sent by e-mail toall members of the committee were ratified by the members. Agenda for individual cases was taken up for
discussion' Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting are valid for aperiod of 2 years reckoned from the date of ratification as per para 4.1,2(vi) of Hand book of procedure (vol-1) 2015-20 updated as on 01.04.2015.
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.09/24/040/00116/AM 15/ 129.05.2014

committee noted the firm's clarification that the item of export is not a food item nor used in food product. The
main application/use of the item is in face, hand creams, lotions etc. Hence, it was decided to refer the case to
Deptt' of Pharmaceuticals for comments as the item of export is in the nature of cosmetics. The case is deferred
for 05.11.2015
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committee noted the firm's clarification that the item of export is not a food item nor used in food product. The
main application/use of the item is in face, hand creams, lotions etc. Hence, it was decided to refer the case to
Deptt.Of Pharmaceuticals for cOmments as the item of exportis in the nature of cosmeti

for 05.11.2015
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The committee noted that the firm has furnished the reply vide their e-mail dated 29.07.2015 and the same;were forwarded to MFPI vide this office e-mail dated 25.08 .zo1,s, comments awaited. The committee decided'to remind MFPlto expedite the comments. The case is deferred for 05.11.2015.
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.  The Commた
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4  HQ File:01/85/050/00200/AM15/RLA F‖ e                     Lic.No/Date:( )710107335   Deferred
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Case No.:14123/85-ALC3/20L4 BTOTECH LTD, ALC3/2015 :
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7 IThe COmmktee noted the comments of MFPlfurnished vide their O.M.No.4fll1/2015 dated 2Я, The Committee noted the comments of MFPI furnished vide theii o.M. No. 4(LLl/207s dated 2g.09.2015. on
Ithe basis of MFPI's comments, the Committee decided to ratify the ad-hoc input output norms as under:-

ay consequential per policy/procedure

‐         488          Party Name:GOLDEN CASHEヽ〃  IMeet No/Date:11/85-    IStatus:
Case No.:29/17/85-ALC3/2014   PRODUCTS PRIVAttE LIM!丁 ED′    IALC3/2015            ‐

08.10.2015              1

HQ File                  RLA FIle                  Lic.No/Date:0310790076  Approved
:01/85/050/00149/AM 15/      :03/94/040/00636/AM15/      09。 10.2014             1

Export ltem Qty. lmport ltem Qty.
Disti‖ ed CNSL(CardanOり Net Weight:41′ 600Kgs Gross

VVeight:41′ 800Kgs.

41′ 600.00Kg CNSLLiquid 43′680.00Kg

RA mav take action as
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'The Committee noted that the information are awaited from the firm .rtt"O for. ,iO"
'f f.Og.ZOfS. The Committee decided to remind the firm to expedite the information.
05.11.201.5.

this office e-mail dated
The case is deferred for,
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HQ F‖ e:01/85/050/00132/AM 14/ RLA F‖ e                     Lic,No/Date:0810125777   1Decided

i                  l:08/24/040/00323/AM 14/    18.10.2013         1       1

9 11t Was noted from the RA′s ietter No.08/24/40/323/AM14/1701 dt.04.08.2015 that the import kem″ Dates′
′
hasI

been deleted by them from the list ofimport ttem of advance authottsationo As regards Raisins′ this is also l

barred under para 4.7 of HBP, 2OO9-74 being under chapter S of ITC(HS) Code and having a customs duty more
Ithan 30%. Nowhere in the relevant policy, Customs duty is defined as basic customs duty as contended by the

] rr,--^ :- rL - !--
rfirm in their representation dated 03.09.2015.

l

IRR may, therefore, take consequential action.

491           Party Name:AR」 UNA NATURAL  .Meet No/Date:11/85-     Status:
Case No.:5/17/85-ALC3/2014    EXttRACTS L!Ml丁 ED            IALC3/2015              1
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i COmmittee noted the reply of RA furnished宙 de theirletter No.10/24/40/066/AM 15/415 dt.18.09.2015.:t was
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Party Name:ARJUNA NATURAL

EXttRACttS L:M!丁 ED
Meet No/Date:11/85-

ALC3/2015

08.10.2015
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1 
Committee noted the reply of RA furnished vide their letter No.7O/2a/aO/O66/AML'14LS dt. 18.09.2015. tt was

idecided to call for chemical composition and formula of Sesame Extract and end use of the export item from the
;firm. The case is deferred for 05.11.2015.
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1Case No.:11/12/85-ALC3/2014

Party Name:GADRE MARINE

EXPORtt PVtt LttD
IMeet No/Date:11/85-
‐ALC3/2015
108.10.2015

ILic.No/Date:0310787165
122.07.2014

The Committee noted that the comments of CIFT furnished vide their letter No.
t5.07.2Ot5, Cochin are too cryptic to be acted upon. Therefore, Committee decided that
,to clearly indicate the inputs specifying their quantity (individual -item wise) vis-a-viz
,item. The case is deferred for 05.11.2015

1(7)/FP/Sion/13-14 dt.

CIFT may be requested

unit quantity of export

|~‐ 1   494

IParty Name:IR!S PRODUCttS PVT.IMeet No/Date:11/85-    Status:

iCase No.:5/10/85-ALC3/2014 ILTD.            :ALC3/2015       1

,MSME(Food) to expedite the comments. The case is deferred for 05.11.20i.5.
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‐         496         Party Name:SRIJAYAMURUGAN IMeet No/Date:11/85-    IStatus:
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lThe Committee noted that certain information were ca‖ ed for from the firrn which not received despite
,reminder. The Committee decided to reject the case.
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I  The Commktee noted that certain information were called forfrom the nrm which not received despke 3rd and l

1  lnal reminder.丁 he Commたtee decided to reject the case.                           |
‐  RA may take consequential action as per policy/prOCedure.                       0 、 |
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: udLじ u∠ 0.uソ .∠uOn the basis Of MFPrs comments′ the COmmittee decided to ratify the ad― hOcinput output norms as under:―

Export ltem Qty. lmport ltem Qty.

|

Wine of fresh Grapes
(packed in 750m1 Bottles)

3′ 60′ 000.oo BOtties 1.Empty BOttles 750ML

2.Bottie Cap

3.Crown caps

4.Yeast

As per packing pO‖ cy

As per packing po‖ cy

As per packing po‖ cy

30mg per BOttle of 750ml.
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498          ‐Party Name:DR.WiLLMAR
Case No.:9/12/85-ALC3/2014    scHwABEINDIA PVttLTD

may take consequentialaction .s p"r. pot[yprocEJrr".

Meet No/Date:11/85-

ALC3/2015

08.10.2015

Status:

HQ File RLA File Lic.No/Date:0510390898 Approved:ot/85/oso/00098/AM1s/ :os/B/Oao/O0226/AM1.s/ 01.09.2014
The committee noted the comments of Directorate of sugar furnished vide their letter No. g-o1,/2oog-Es/zz7g
dt' 02'09'2015' On the basis of Directorate of sugar's comments, the committee decided to ratify the ad-hoc'input output norms as under after calculating beeisugar quantity on the basis of total loss/wastage indicated in

_ _ the recommendation of Directorate of Sugar:_
77

Export ltem Qty. lmDort ltem Qty.Unarzneiliche Globuli (Non
Medicated)

1′ 24′ 200.00Kg 1. Beet Raw Sugar, if
Pol content 97.5%
Pol content 97.0%
Polcontent 96.50/o

2. Paper Bag 840mm L x
360mm Dia

1′ 34′ 136.00Kg

l′ 35′ 370.00Kg

l′ 36′ 620.OoKg

As  per  pO‖ cy  gOverning
packing material

RA
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lVide NC meeting No.09 dated 03.09.2015.RA may act accordingly in accOrdance with para 4.ア
.1(b)Of HBP′ Vol.|′

12009-14/4.12(宙 )of HBP′ 2015-20(as applicable).However′ たwas noted that the applicant has been Lsued
iSeVeral high value licences fOr the same item ofsanne quantity and nearly sarne value. This aspect is brought tO

lthe nOtiCe ofRA forthe purpOse ofmOnkO百 ng.

501 Party Name:JINDAL DRUGS Meet No/Date:11/85- status:case No':14 r22/85-ALc3/201,4 LrMrrED ALC3/2015
08.10.2015

HQ File RLA Fite, ntasacc, ,lr:,:f^-^. _ ,,Lic.No/Date:0310790g30 ;nppior"J.
,o:,,:o1.!85/0s0100r74/AuLs/ ,,:B/9a/oao/oo72o/Aw7s/ :o7.11,.20t4 
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It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firmvide NC meeting No' 09 dated 03'09.2015. RA may act accordingly in accordance with para 4.7.1,(b) of HBp, Vol.t, ,' \'2009-74/a'D(vi) of HBP, 2015-20(as applicable). However, it was noted that the appricant has been issued

' 
lseveral.high-v-alue licences for the same item of same quantity and nearly same value. This aspect is brought to: '!h" ,!9lice 9l na for the purpose of monitoring. 
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“It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firmvide NC meeting No' 09 dated 03.09 .201.5. RA may act accordingly in accordance with para 4.7.1(b) of HBp, Vol.l,2009-1'414'12(vi) of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issuedseveral high value licences for the same item of same quantity and nearry same varue. This aspect is brought tothe notice of RA for the purpose of monitoring.
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It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firmvide NC meeting No' 09 dated 03'09.2015. RA may act accordingly in accordance with para 4.7.7(b) of HBp, Vot.t,2009-L414'12(vi) of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issuedseveral high value licences for the same item of same quantity and nearry same value. This aspect is brought tothe notice of RA for the purpose of monitoring. .', \\ 
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', 

was noted that the appricant has been issued 
,

ff:'J:1,::':,f1tffiffi,.1il,".,';ffi,.;;-;;;,,;;;;i,.;;;;;;",.,.,.,," rhis aspeciis irought to~……0・        、ょ、 `_.、  _
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IHQ File

i:01/85/050/00028/AM16/

RLA File

:03/94/040/00984/AM 15/

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
NC meeting No. 09 dated 03.09.2015. RA may act accordingly in accordance with para 4.7.1(b) of HBp, Vol.l,
Ia/a.D(vil of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issued

the notice of RA for the purpose of monitoring.

I lt was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
rvide NC meeting No. 09 dated 03.09.2015. RA may act accordingly in accordance with para 4.7.1(b) of HBP, Vol.l,
,2009-14/4.12(vi) of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issued

,several high value licences for the same item of same quantity and nearly same value. This aspect is brought to
Ithe notice of RA for the purpose of monitoring.

―

―
―

 
―  ‐

―
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1          510           ‐Party Name:JINDAL DRUGS     ‐Meet No/Date:11/85-     Status:     ‐
ICase No.:22/22/85-ALC3/2014   PRIVATE LIMI丁 ED             ALC3/2015

08.10.2015

IHQ File                     RLA F‖ e                     Lic.No/Date:0310792176   Approved

101/85/050/00182/AM 15/      :03/94/040/00797/AM 15/      19.12.2014

~~lcaseNo.:9/4/8:1liC3/2015

|

所 雨 孫 菰 iDAL DRUGS 編 扇 面 再
― ―

IPRⅣATE LIMITED

‐08.10.2015

Meet No/Date:11/85-

‐ALC3/2015

「130

‐          508           Party Name:J!NDAL DRUGS     Meet No/Date:11/85-    Status:
ICase No.:24/17/85-ALC3/2014   LIMI丁 ED                  ALC3/2015            ‐

08.10.2015                           
‐

IHQ File                     ‐RLA F‖ e                     Lic.No/Date:0310789969   Approved
:01/85/050/00144/AM 15/      :03/94/040/00618/AM 15/      0710.2014

|lt WaS nOted that ad― hoc input output norms have already been ttxed for the same ttem of export for this ttrm

ivide NC meeting No.09 dated 03.09.2015.RA mav act according:vin accordance wた h para 4.フ .1(b)Of HBP′ VOI.l′

12009-14/4.12(vi)of HBP′ 2015-20(as applicable).HOWever′ k was noted that the app!icant has been issued

iSeVeral high value licences for the same item ofsame quantity and nearly sarne value. This aspect is brought to

lthe nOtlCe of RA forthe purpose of monitoring.

No.:14/3/85-ALC3/2015

Party Name」 INDAL DRUGS
PRIVATE LIMITED

i2009-1414.L2(vi) of HBP,2115-20(as applicable). However, it was noted that the applicant has been issuedl
lseveral high value licences for the same item of same quantity and nearly same value. This aspect is brought to

ithe notice of RA for the purpose of monitoring. \ \\ . i'.\\ ----l\t' z4**gg'i*".: 
Rt t--
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512           Party Name」 INDAL DRUGS     Meet No/Date:11/85-    StatusI
Case No.:5/11/85-ALC3/2015    PRIVAttE LIMl丁 ED             ALC3/2015しase No.:b/■ ■/8b― ALしJ/2U15    PRIVAttE LIMl丁 ED             ALC3/2015

1 =______    1           108.10.2015     1    :

Ⅷlげ 「麗許・薇ぼ 1而ご |

he葛扁 item of&port for罵百孫語
|

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
, ,vide NC meeting No. 09 dated 03.09.2015. RA may act accordingly in accordance with para 4.7.1(b) of HBp, Vol.t,
' i2OO9-14/a.n(vil of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issued

lseveral hieh value licences for the same item of same quantity and nearly same value. This aspect is brought to.i-

|   lthenoticぎ ofRAforthe purposegfrnoniI:7i「 g.

f卜蔦
鰤百而丁
~~~~~~―一―

IЮ1/85/050/00084/AM16/

513

11/85-ALC3/2015

Party Name:J!NDAL DRUGS

F剛

ⅧI MID

|::;:1':40/00362/AM16/

l1/85‐

~~

譴棚

|:り
:圏.4:]:i:°

310798015

―
―
一

i ii;.; ;;Geih;i;d;;; i;ili ;6;iil;; h;;; ;i;";y n"""]i-"j i";h;;;;; ii;; ;i ;;io.t ioiini, ti,,
,vide NC meeting No. 09 dated 03.09.2015. RA may act accordingly in accordance with para 4.7.1(b) of HBp, Vol.t,
2O09-L4/4.L2(vi) of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issued
several high value licences for the same item of same quantity and nearly same value. This aspect is brought to
,the notice of RA for the purpose of monitoring.

[11:l111;11/::lLC3/2015    1:l脚 :1:‖ |せl'L DRUGS

ICaseNo.:6/11/85-ALC3/2015    1PRIVATELIMITED 108.10.2015

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC meeting No. 09 dated 03.09.2015. RA may act accordingly in accordance with para 4.7.L(b) of HBp, Vol.l,
2009-74/4.12(vi) of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issued
several high value licences for the same item of same quantity and nearly same value. This aspect is brought to
the notice of RA for the purpose of monitoring.

‐             515           Party Name:J!NDAL DRUGS     Meet No/Date:11/85-     Status:     ‐

‐   Case No.:1/11/85-ALC3/2015    PRIVATE L!MittED             ALC3/2015

サ  l                            t                            108.10.2015              1            1

IMeet No/Date:11/85-

ALC3/2015

33

i iro * -ir.r"lr*rr, s?ss? 
- 

-qppr*.; -i
iga,j1l1s10sq00082/^ML6l i:Blealoao/oo3s7l^ML6l los.og.zors . i

l'- [n *.;*,.0 ar'r.a .o+o. ,rprt 
",rtprt 

*.rr ." it". 
"f "-p*t f"r tl,irlilml

I jvide NC meeting No.09 dated 03.09.2015. RA may act accordingly in accordance with para 4.7.1(b)of HBp, Vol.t, j

t 
tPo09-t4/4.12(vi) of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issued j

I lseveral high value licences for the same item of same quantity and nearly same value. This aspect is brought toi
Ii ltne notice of RA for the purpose of monitoring. __$ ___-*-*__ j
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516

iCase No.:2/11/85-ALC3/2015

i「

38 lHQ File
I

i :0U8s/0s0/000s0/AM 16/

Party Name:JINDAL DRUGS

FRIVATⅢ

剛 ID ALC3/2015

08.10.2015

…
    師prOVed _

|

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm

,vide NC meeting No. 09 dated 03.09.2015. RA may act accordingly in accordance with para 4.7.1(b) of HBP, Vol.l,
: 

-- - "'-, -.''o', .'' --.-.. T-'- ....-l-,

',2OO9-L414.12(vi) of HBP, 2015-20(as applicable). However, it was noted that the applicant has been issued
iseveral high value licences for the same item of same quantity and nearly same value. This aspect is brought to I

Ithe notice of RA for the purpose of monitoring. 
i

‖ VLttS υ =い ハ :υ : L::● ν u:ν VO'V::‖ υ :::Lυ ::::5・

一

IMeet No/Date:11/85-

IALC3/2015
108.10.2015

the comments. The case is deferred for 05.11.2015.

Meet No/Date:11185-

IALC3/2015

108.10.2015

:FERRERO!NDIA

IRLA F‖ e

103/94/040/00292/AM16/
ILic,No/Date:03107974 76

121.07.2015

517           Party NameJINDAL DRUGS     ‐Meet No/Date:11/85-    Status:     |
Case No.:4/11/85-ALC3/2015    PR!∨AttE LIM!TED             ALC3/2015                        1

08.10.2015              1            1

Case No.:4/11/85-ALC3/2015    PR!∨AttE LIM!TED             ALC3/2015                        1
08.10.2015              1            1

.HQ File                     RLA F‖ e                     Lic.No/Date:0310798017   Approved

36 :91イ

',イ

9,9イ9991,イ今lで 16/       :93/?1/040/00,9,/AM 16/       07.08.2015                           1

Party Name:FERRERO:ND:A

PV丁 .LTD′

1臨濡1電霊1需師譜1現T岨
丁he Commtttee dec:ded to remind MFPlto expedke thel~~~~¬

ン
520          Party Name:FERRERO INDIA    Meet No/Date:11/85-    Status:

Case No.:10/11/85-ALC3/2015   P∨ T.LttD′                   ALC3/2015
08.10.2015

D∠u             rarty:、 arn e:「 LKKLKU‖ Nり lハ      iViビ ピL INO/υ dLじ .■ ■/OD-      OLd tuゝ .

Case No.:10/11/85-ALC3/2015   P∨ T.LttD′                   ALC3/2015
08.10.2015

39 HQ File                     RLA F‖ e                     Lic.No/Datei0310797629   1Deferred

l   t.01/8,/050/99091イ
A,И
16ィ       |.93/94/040/09,04/A,И 16/       174.07.201,               t            l

|  |:」ri:鷲 .dttllま ::i異異I鼻電lli:|::言
甘言曹[首[:ξ::l:1サ

)】iedeCidedtOremindMFPilillil:|!1

L:臨tttI轟燎 II乳“満嘘W:鋼電電二I“
e

518

No.:8/11/85-ALC3/2015

Deferred

519

No.:9/11/85-ALC3/2015

一　

　

一



521 Party Name:JABS INttERNA丁 10NAL
PVT.LttD.

Meet No/Date:11/85-
No.:11/11/85-ALC3/2015 ALC3/2015

08.10.2015

Deferred

522
se No.:12/11/85-ALC3/2015

Meet No/Date:11/85-

it was decided tO seek comments from MFPi. The case is deferred for 26.11.2015.

Lic. No/Date:3 110065594 Deferred
1208.2015

irh" a"r;iGt;;.d *"t- wh"rt Fr"r;ffi"',n ,o[ ,*, ,oo, o, s*d qrrriil. iil 
I

icommittee decided to ask the applicant to clarify the reason for import of Wheat Flour. The case is deferred for I

rrre LUrIrIIrrr.ree noteo rnat wneat Flour ls abundantly available in lndia, that too, of good quality. The
icommittee decided to ask the applicant to clarify the reason for import of Wheat Flour. The case is deferred for

|   105.11.2015

to

」

」

霧製畷l饉 :∝

°

NttERNA丁 10NAL PV丁 .LTD.

41

sions(MuLiple:ngredients).The commntee decided.

le:s deferred for 05。 11.2015。

Meet No/Date:11/85-   ■Status:
ALC3/2015

08.10.2015              1

Deferred

Committee decided to seek ciarification as tO how actual user condition in this case w‖ lbe cOmp‖ed with by
the applicant because the micro nutrients/fertilizers which is the import item, will be put to actual use only by

of Roses, not by the exporters of Roses. The case is deferred for 05.11.2015.

ALC3/2015

08.10.2015

No.:13/11/85-ALC3/2015

卜ヽ、

File Ю1/85/050/00092/AM16/IRLA File

I lt was decided to seek comments from MFPI. The case is deferred for zo.rf .zOfi.

:01. / 8s / os;o / ooos3 / AM1,6 /

523
‐  ‐Case No.:14/11/85-ALC3/2015

HQ File:01/85/050/00095/AM 16/

Name:GHODAWAT AGRO
。LTD.
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rty Name:PARAG MILK F00DS

No.:15/11/85-ALC3/2015 ALC3/2015

08.10.2015

Deferred

Committee decided to request MFPI to examine the requirement of Butter Oil for export item Cheese and

Paneer from the manufacturing process and flow chart. The case is deferred for 05.11.2015.

‐            527
Case No.:1/1/85-ALC3/2015 1則…

and lnformation Technology
The case is deferred for

Party NameJNttELIZON ENERGY

PVT LTD.

arty Name:SRS UNiSTRAW

se No.:7/11/85‐ ALC3/2015 ALC3/2015

08.10.2015

HQ File                     RLA F‖ e                     Lic No/Date:0310796449   Deferred

101/85/050/00088/AM 16/      :03/95/040/00136/AM 16/      04.06.2015

MFPI. The Comnlittee decided to remind MFPi to

Lic.No/Date:0410145202

16.04.2013

IRelectedHQ File:01/85/050/034/AM14 RLA F‖e:04/24/40/013/AM 14

48 1The COmmttee noted thatin a number of cases′ RA is isSuing AA forimport tems barred/nOt permkted on ser

IRAtotakeconsequentialaction theitemofimportwasbarred underpara4.7 ofFTP′
2009-14.
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arty Name:MITttULAUL LALAH

declaration basis under para 4.7 of HBP, 2009-14 and para 4.11' of FTP 2015-20.
I

itt was decided to bring it to the notice of DG and take it up with concerned Policy Division for issuance of an

'advisory to all RAs to strictly comply with the provision.

F‖e:01/85/050/00096/AM16/

LIMITED

No/Date:11/85-

LTD

the comments. The case is deferred for 05.11.2015.

No/Date:11/85-




